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MR. DEPUTY-SPEAKER: The result®
#of the Division is: Ayes: 54; Noes: 33.

The motion was Adopted.

SHRI DHIRSWAR KALITA (Gau-
hati,; My voie is not recorded.

MR. DEPUTY-SPEAKER: It makes
no material difference to the result. That
will be corrected.

15.40 hrs. !
FOOD CORPORATIONS (AMENDMENT)
BILL. .

¢MR. DEPUTY SPEAKER : Now, we
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'Mukerjes, Shri H. N,
Nair, Shri N, Sroekantan
Nambiar, Shri

Pate, Shri J. H.

Patil, Shri N. R,

Saboo, Shri Shri Gopal _
Santosham, Dr. M.

Sen, Shri Deven

Sharma, Shri Beni Shanker
Shastrl, Shri Sheopujan .
Singh, Shri J. B.

‘Somani, Shri N.K.
Sondhi, Shri M. L.

Tyagi, Shri O. P.
Vajpayee. Shri Atal Bibari

Yiswambharan, Shri P.

shall take up the Food Corporations
(Amendment) Bill.

We have two hours for this. 1 shall
give one hour for general discussion and
one hour for Clause by Clause discussion.

SHRI 5. M. BANERJEE (Kanpur):
One hour i¥ not sufficient.

MR. DEFUTY SPEAKER: You
should have gone 1o the Business Advisory
Committee for this. Let the hon. Minis-
Ler begin.

*The following Members also recorded their votes:—

. AYES: Shri Mahant Digvijai Nath

NOES: Sarvastri S. M. Krishna, K. Ramani, K. Avirodban, Dhirswar Kalits,

K. Halder and S. A. Dange.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I move that the Bill to amend
the Food Corporations Act, 1964 and to
declare the Central Government as the
appropriate Government under the Indus-
trial Disputes Act, 1947 in relation to the

Food Corporation of India, be taken into .

consideration,

I think that this is the least controver-
nial Bill and therefore, all sides of the House
would support the provisions of the Bill,

Sir, as the hon. Members are aware
that 2 number of times, they have raised
the question on the floor of this House
regarding the future of the employces of

the Food Department whose services were -

to be transferred to the Food Corpora-
tion. It was explained a number of times
that the legitimate interests of the employees

of the Food Department whose services -

would be transferred to the Food Corpora-
Tion would be protected. But, even then,
dissatisfaction was expressed by various
sections and also by the Association of the
employees. Government took some trou-
bles to examine the implications of it and
they thought that it would be worthwhile
if statutory provision is provided for
transferring the services of the employces,

This Bill has, therefore, been brought
forward with a view to provide slalutory
provision for the transfer of the services of
the employeces of the Food Department
and in this, the Clause says :

“*Where the Central Government has
ceased or ceases to perform any func-

tions which under section 13 are func-

tions of the Corporation, it shall be
lawful for the Central Government to
transfer, by order and with effect from
such date or dates (which may be either
retrospective to any date not earlier
than the lst January, 1965, -or pros-
pective) as may be specified in the order,
to the Corporation any of the officers
or employees serving in the Department
of the Central Government dealing with
food or any of its subordinate or atta-
ched offices and engaged in the perfor-
mance of those functions.”
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So, the main provision is to have statu-
tory protection for the transfer of services
which has been provided for in the Bill.
I may now explain the principles on the
basis of which this piece of legislation has
been brought forward.

Then, Sir, a point was raised whether-
the employees will have the option with
regard to pay scales applicable to posts
hold by them under the Government
immediately before the date of the transfer
or to scales of pay applicable to posts
ufider Corporation to which they are
transferred or to other terminal benefits
admissible to the employees of the Cor-
poration under this Act. It has been
under (4) (b) as follows :»-

*'(4) (b) by the retirement or other
terminal benefits admissible 10 emplo-
yees of the Central Government in
accordance with the rules and orders
of the Central Government as amended
from time to time or the provident fund
or other terminal benefits admissible
to the employces of the Corporation
under  the regulations made by the
Corporation under this Act.”

So, every officer or other employee trans-
ferred by an order made under sub-section
(1) shall. within six months from the
date of transfer, exercise his option in
writing.

In regard to the points enumerated
above and a little earlier, thig Bill also
provides for statutory protection to the
employees of the Food Department. A point
was raised that normally a government
servant is entitled to protection under
Article 311 of the Constitution and if the
services of the employces of the Food
Depariment are transferred to Food Cor-

ration, then perhaps this protection may
not be available: Government then went

into this problem and again decided in

favour of the employees.

Now, as per the provisions, opportu-
pity is being taken to declare the Central
Government as the ‘appropriate Govern-
ment' under the Industrial Disputes Act,
1947, in relation to the Food Corporation
of India.
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15.41 BRs.

[ SHRI GADILIANGANA GOWD
in the Chair. ]

Then, Sir, there is another important
provision according to which whenever any
employee of the Food Corporation is to
be dismissed or removed from service or
any disciplinary action is to be taken
against him, more or less the same proce-
dure which is provided for in Article 311
would be applicable to the employees of
the Food Corporation.

S0, by and large, these terms and
conditions and the retirement benefits,

pension and provident fund should satisfy -

the employees and 1 am sure this will
receive wide support from all sections of
the House. I would not like to take much
time of the House at this stage becausc it
will be clear from the Bill which has already
been circulated to all the hon. Members
that the intention of the government is to
give protection 1o these employees. It is
a very salutary measure and 1 wish hon.
Members belonging to the various parties
will support this legislation. With these
observations, 1 move :

**That the Bill to amend the Food
Corporations -Act, 1964 and to declare
the Central Government as the appro-
priate Government under the Indus-
trial Disputes Act, 1947 in relation to
the Food Corporation of India be
taken into consideration.”

MR. CHAIRMAN : Motion moved :

"That the Bill to amend the Food®

Corporations Act, 1964 and to declare
the Central Government as the appro-
priate Government under the Indus-
trial Disputes Act, 1947 in relation to
the Food Corporation of India, be
taken into consideration.”

SHRI DEVEN SEN (Asansol) : | beg
to move :

*“That the Bill be circulated for the

purpose of eliciting opinion thereon by
the 15th February, 1969." s

SHRI VISHWA NATH PANDEY
(Salempur) : I beg to move :

**That the Bill be circulated for the
purpose of eliciting opinion thereon by
the '31st January, 1969." (26)

SHRI LOBO PRABHU (Udipi): Mr.
Chairman, the hon. Minister is subjecting
himself to self-deception in assuming that
this Bill will receive support from all
parties in this House. | have known no
Bill which has caused so much discontent
among the different sections of the emplo-
yees than this Bill and it will be clarified
at different stages by various Members of
the opposition parties.

At this stage I would like to say this,
that having been associated with the food
administration since 1939, in government
and outside, I have come to this conclusion
that the Food Corporation is a monument
of the mistakes of government. In 1964,
when this Corporation was formed, the
government tried to siphon its responsi-
bility to .an organisation which..........

SHRI ANNASAHIB SHINDE : It
was formed only in 1965, Only the Bill
was passed in 1964,

SHRI LOBO PRABHU: | accep
that amendment, if it is of any importance.
Now, in this year of grace 1968, they are
trying to siphon the staff and the chaos
that has arisen in the food problem on to
the Food Corporation. 'We cannot dismiss
the food problem by assuming that it doest
not exist. It is a problem of the creation
of Food Ministry. The Food Ministry
has discounted ordinary reason; the Food’
Ministry has discounted facts in punumu
its policy.

SHRI ANNA SAHTB SHINDE : Sir,
the hon. Member should confine himself
to the provisions of the Bill. He is going
much beyond them, because he is very
allergic to any public sector organisation.

SHRI LOBO_PRABHU: May I request
the hon. Minister to allow me to have my
say uninterrupted, as he had his 7. [

would make it clear to him that if there
is no food problem then there is no need
for a Food Corporation and there is no
need for a Bill of this type. If it is clear
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to him, let him hold his peace till I con-
clude.

Now, what are the policies of this
government ? One is food procurement.
What is food procurement ? Even in
Bihar, even in areas where there is scarcity,
this government goes and procures food.
What does it succeed in doing 7 It
succeeds in raising prices at a place where
people somehow could have lived before
with what they had. In surplus areas they
prevent the prices from falling by assuring
a support price. They created a food
problem by having so many zones. What
do the zones do ? They creale three,
four or five levels of prices because of
which smugglers, blackmarketeers and, no
doubt, corrupt officials have their fill, have
their day. Lastly, and this is an irony
which the hon. Minister must explain to
the House and to the country, when this
country according to their own statistics
had the capacity to supply 18 ounces of
food per person last year, what did this
government do ? It allotted six ounces
and even less in Kerala in statutory rationed
areas. ... (interruptions) Yes, only four oun-
ces in some areas., Where did this food
go 7 This is the irony. They talked of

a food policy which assures everybody -

18 ounces a day. The Food Corporation
is not for assuring food supplies to the
people, it is for denying the supplies. That
is the position today.

Now the question is : How long can
this unreal—I should say, almost criminal—
state of things continue ? It is criminal
because the Government docs not exercise
the slightest intelligence on this problem.
Take the question of procurement. They
procure food at practically half the market
price in most areas. Having procured it,
they sell it at about 40 per cent above their
own price. 1 asked for a break-up of this
difference and 1 was furnished with various
details which do not seem to agree with the
simple fact that they procured rice in
1966-67 at prices between Rs. 72 and Rs. 95
a quintal and their issucs prices were Rs.
95 to Rs. 135 a quintal—a difference of
40 per cent which the Minister did not
explain, That is what he has to explain,
namely, how this Government can keep a
margin of 40 per cent over their procure-
ment prices. ' They are unfair, therefore,
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on the one hand, to the producers who get
half the market price and, on the other,
they are unfair to the consumers who have
to pay 40 per cent to the Government
which is a proportion far higher than any
grain dealer, the most extortionist grain
dealer, has charged. So this is the mean-
ing of food procurement.

Now we come to the Food Corpora-
tion. What was the necessity for this Food
Corporation ? It was given the same
functions which the various regional direc-
torates had. It was a brainchild, I suppose,
of a Food Minister who had come from the
Steel Ministry. Perhaps, his mind had
hardened from that transit and he wanted
a Food Corporation to do exactly the same
kind of thing which was done by the re-
gional directorates. He wanted the Food
Corporation—]1 do not want to be un-
charitable because this has been suggested—
to accommodate the various relations of
ministers and secretaries in this Ministry.
Names are given of ministers and of secre=
taries. But what 1 am suggesting is that
when recruitment was made, not according
1o Govérnment rules but by mere advertise-
ment and interview, there was room for a
great deal of favouritism. Many people
have got in, specially at the officer level,
who had no right to be there. There have
been cases where someone drawing Rs. 300
a month was appointed 1o a job on which
he now draws Rs. 1,100 a month.

What I suggest is that before any ques-
tion of making this staff permanent is con-
sidered, the Public Service Commission
must be made 1o examine these appoint-
ments, at least in the higher scales, because
it is a firm belief that the Food Corpora-
tion simply suited the Minister, the first
Chairman and those who wanted to profit
out of the difficulties of the people and out
of an imaginary situation of food scarcity
created by Government for which, in
addition to their own organisation, they
wanted another where the control was not
theirs and the blame, therefore, was not
theirs.

Neow I com to the question of staff
with which this Bill is concerned. This
question has been oversimplified by the
Minister by saying that it is nothing at
all. May 1 remind him that ther¢ are
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three classes of staff involved ? First of
all, there are 3,000 menbers of the Food
Corporation  directly recruited by the
methods 1 have mentioned. Then there
are 18,000 employees of Government who
are going to be added, of whom probably
11,000 have already been transferred.
Thirdly, there are the Secretariat staff who
are not being provided in the Bill at all
and who, presumably, will revert to their
own departments.

The 3,000 direct employees are con-
cerned that they will be swamped when the
18,000 people from the Food Ministry are
imposed on them. The rule *'First come,
first go™ will be applied and in the circums-
tances, that the Food Corporation and
the Food Ministry will shrink from an
improvement in the food position, they
think that their loss of employment is
almost certain. This much cannot be
denied that when the two organisations
are amalgamated, the duplication that
exists will have to be removed. When
this is remeved, a proportion of those in
employment in the new Food Corporation
will have 1o go. I was shown certain
orders where such retrenchment has al-
ready taken place. So, the employees of
the Food Corporation are worried.

The employees transferred are also
worried because they are afraid of their
pensionary rights and because many of
them arc comparatively in a less favoured
position than employees of the Food
Corporation who were confirmed after
one year.

MR. CHAIRMAN : The hon. Mem-
ber may conclude now. He should co-
operaie with me and adhere to time limit.

SHRI LOBO PRABHU : 1 am co-
operating with you. But I have to co-
operate with my country and my party
also. I have to make out a case. I am

concluding.

Now, they are concerned that once
they join the Food Corporation, their
right to go back to the Home Ministry will
be affected. They are also concerned that
because their functions will be duplicated,
many of the posts which were available
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to them in the original Food Departments
will be lost. Lastly, they are concerned
about their pensionary rights, specially
in"respect of those who are not permanent.

About the secretariat staff, it is rather
strange that when the transfer of work is
made, they are left alone. 1 would like
the House to consider why the transfer be
made. This transfer is not going to affect
the country at all. I _have obtained a
statement from the Food Ministry itself
which shows that if the transfcrees are paid
at higher scales of pay. it may cost: the
country something like between Rs. 3 to
4 crores more. Is il necessary to do this ?
Is it nccessary to put further tax of Rs, 3
10.4 crores on the people 7 If the Minister
has any doubt, I can lay the stascment on
the Table of the House. .

Then, all these employees will become
eligible to bonus, not only 4 per cent on the
existing salary, this year at the rate of 20
per cent because the Food Corporation
has done profiteering and made a profit
of Rs. 3 to 4 lakhs last year. This is
another tax on the people.

© 8o, my request, first of all, is that this
Bill is complicated and it should go to the
Select Committee. We cannot, here and
now, specially in 2 hours, dispose of it.
Failing that, ] would suggest to Govern-
ment to stop this whole thing. They can
treat the employees of the Food Depart-
ment as on deputation with the Food
Corporation as they were so far—it makes
6o difference—and if and when, they
become surplus, they have the right to
revert to the Home Ministry's pool. That
is a simple suggestion. 1 hope the Minis-
ter will accept it because he is making the
change on the wrong presumption that
the food problem which they have created,
which they alone have created, is going to
last for ever. It is not going to last for
ever. So, why sacrifice public finance,
why sacrifice the employees' legitimate
interests and why sacrifice cven our time
in Parliament.

oft favwwre atdn (edwge): wnr-
ofs w@rew, wew et wgwg & anfy
w faiaw sege fear § 3o g e
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[ i g =3y |
fam wfafras, 1964 ¥ gvita 7
qqT AT FOR % Ao & §49
¥ ¥ gwr & Smfs faag
afafran, 1947 & adia agfea
gTAX HIfgg &7 F1 vearw g\ &
gz &Y sy femmm =@ g fF
1964 #1397 & grr @ fana £
eqraar g€ | 3% g7 fa=re an, AR
gz wfaere faarmn a1 fe e &
" graey B faAew, IR FTAT, G077,
TF T 0 T €W TT AT 1T
39 F1 fad & wearfe | wfwT §
HTq & qreqd A WA FEET F TZ FIA1
arzar g fr forg 9¢ v & == faam
eqmgar # af 4@, 39 IFeT A I
78 gk I Wmew &7 I F
¥ WHA THAT AEATE | AT AW
t &z gE AT T ag qatw= & 1,
wry qfedl gorh ¥ €1, 39 € ave
% mewfent gt AN 7 Awafedi @
ag frer 78 @1 | IEt 97 & T
wrar &, A 2w A, MR, IEH qEgT
&1 TEET T ot B, a7 e &, IEET A
wgfea vawy 7ff fran @ faw 7 3|
o1 @Y qE | AT ATAX § WA &
qrad # wrem smew fadT adi
fagw & a1 TIA K o FA@I
arr b oo gEt & &mnowy fEan
w2 w| fAq amavas @ s ana
frm o 1964 # w &, 3@ & A
« fagt @i, 3a% of DA wfge L34
* yerde gy faiaw wepr feat qar
3t ta frias & o QAW ard
e §—u® A1 T A AT wHATD
wrg fowr & & farw § a1 § 9w
€ qaeag, A ASh, T ga-

% fau s gy omg o &
wawen § fe x@ ¥ fodh oy anafer At
g wem e aft o qET &,
wfe ¥ fiwmn & sty g st s
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FOOT wHAT § O S w9 ¥ wnw
fams arar fages fivg g &, ¥ s
%, Fragr ¢ 70w §, 97 9 amaw
T ¥ 939 § & 7 WA gEg & o@

B—IE NE ¥ IR, IAWT -

TR & AT H, ITH IAMT F oA &
 fad § gg oy 7 7 A 3, I
&1 faoga o fear mar &) fom
At ®1 |y fawm A famw ® gea-
aTor faar war @, I94Y d=ar 18 g
g =@ 18 zwrT Al & ATET &Y
AT zqacar &1 3, AfdT ¥ garfaw
Wi wgw w1 A @ faw 7 fage
fem & fast geay 3000 &, s &
HIE N & ATYA TAH AL AWTAT ALY
fear 8 158 faw gz strawas ¢ fs
37 & FICoft AW fay &7 afz
e 7 £7F § o7 & wwwar g oo
oF 49T ®E FT TE § AT T
T2 % | AT9H @G fATH T ATAAG &
FH-&T ¥ e faer faar &, =6 1
et ot & & srowy sv@w X 6
qEAT o & afsa 39 e o
qigo HfYC N TAIFC-NTH € A
Iq 8 AT E T AT 92T A T4 &
e

16 brs.

# ¢v faam # A @7 Tz
famm 3 gow w7 fear § a1 7o o
far & | 59 61 IZ ¥ 7 I 91 &Y,
forg® 2w &mw ¥ ATAY ¥ wwew-fnit
g1 g%, ®TT T 599 g1 W} 9 A
Juw aTE § FEO qLE AW AfKT
frre #Y @d gU g sAvEE AW
g & fr mo A & snaw amye-
gfrgga &A1 wrfgy, «fifs 2o &
qfcfeafadl & srgare, B & srawrwar
* FgETX, WA A A & ST, I
fe ¥w & WA swe qyar§, &
amgt o gfew &, o€ Wi ox A

w1 qu wWTe §, AW ATwEar €@
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T N AT W AR
™ &Y AT aw Afa § g afk-
W %1 gk ofada s ar &
e g e e wron faec g, 9
W % g § 99 47w g
ATy |

it gfer ¥ agq & wTAAT 8Tl
A w ¥ Sogw faw §, 9w @wreAl
¥ @97 I, AT A KFEAA AR
gt faare wwe ww M 36T agt a%
fare & qo% sHwIfEl &1 gy §,
37 Y g vy e W@, 39 W
afafas 1 mreedt € faeifedt & v
TAR Y ww glawd I w1 A o
O sy faay Al ) T F
arq & g faw &1 guda s@ g |

SHRI S. KANDAPPAN (Mettur):
‘The Food Corporation was established in
1965 by an enactment of Parliament. As
Mr. Lobo Prabhu was pointing out, there is
definitely a bungling on the part of the
Government; within three years of its
working, it seems to have accumulated a
lot of anomalies; this is so even with
regard to its location, We presume that
when Government brings a Bill and puts
it on the Statute Book, it takes sufficient
care to analyse and find out the pros and
cons as to how they are going to work it,
what is the purpose for which it is esta-
blished, where it should be located and
all that. As per the Act, section 4 (1),
the headquarters of the Corporation were
to be located at Madras. But I am sorry
to say that 1 now find that, for all purposes
they have shifted the headquarters to
Delhi, and virtvally the Corporation has
been functioning from Delhi for the past
s0 many months. I would like to know
what prompted the Government within
the shoriest possible time to shift the
headquarters from Madras to Delhi. 'When
this matter was mooted we have been
opposing it on the floor of this House and
we were given to understand that there
was only a proposal from the then Chair.
man. Mr. Chandy was, I think, the
Chairman then and he made the proposal
to shift it, but we were told that Govern-
ment was not taking a final decision on
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that, But subsequently they have made
that decision and, probably, keeping in
view the provisions that are provided in
this Bill, they might have notified the-
matter in the gazette. I do not know
whether they notified it. Anyway, we
were not taken into confidence. And, I do
not know whether even the State Govern-
ment were taken into confidence. I would
like to know from the hon. Minister as to
what are the real causes which have im-
peded the work of this Food Corporation
that was functioning at Madras and there-
fore it was really difficult for them to
perform their functions from Madras,
What are the real reasons why they have
thought it fit to select some other location
now ? It is only three years since it has
been functioning at Madras. Why should
they adopt this sort of light-heartedness
and casual approach to serious problems,
I would like to know. Because, after all,
when this matter was first discussed in this
House, I remember very well, some people
objected 1o its location at Madras. The
then Food Minister answered those points
and various reasons were given. I think
Government is a continous process. Minis-
ters may come and Ministers may go but
the congress party remains there, and as
long as we are going to allow them, they
are going to remain there. 1 am sure
their policy has not changed along with
the change of ministers. So, Sir, it is for
the hon. Minister to give us the reasons as
to why they have shifted it and also why
they should shift it within such a short
time since it started functioning. In a
light-hearted way and within a short time,
such corporations are being set up and
shifted and it shows that they are treating
this matter in a light-hearted way, without

.any seriousness and, I am afraid, this only

shows that the Government does not know
its business. | am sorry lo say this, but
this is exactly what has happened in this
case, As my previous speaker has pointed
out, after all, the Food Corporation has
got some definite functions 1o perform.
The hon. Minister while initisting the
discussion, said as if there is nothing very
controversial in this Bill. But, let me
draw his attention to the Staternent of
Objects and Reasons, in which, the first
paragraph, Jast sentence, reads like this;

*‘In doing 30, care has been taken to

cosure that the pay, pension and other
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conditions of service are not, as far as
possible, adversely affected on account
of such transfer.”

Sir, these words ‘as far as possible’ are
ample proof that there is going to be some
trouble. That is what is happening, if
the representations that we are receiving
in the past few days is any indication,
I think it has already started.

SHRI ANNASAHIB SHINDE: I
wish to draw his attention to the provision
where the option is given. The option is
provided that if a particular employee wants
to opt for pension, retirement benefits, etc.
he can exerecise that option.

SHRI S. KANDAPPAN : 1 will come
to that. I have gone through the Bill many
a time. This Bill reads very innocuous
on the face of it. 1 also on the first reading
thought that it is a good Bill. Afterwards
when we probed into it and when we went
into the root of the matter, 1 thought
that there is going to be lot of complaint.
Even before the passing of this Bill, here
is & telegram which I received from Thanja-
voor where the Food Corporation of India’s
personnel are functioning, The telegram
reads :

**Twenty-lour Direct recruits, Category
1V, with more than one year's service
under orders of ousting. Take immediate
action. Wired Management.”

This is the telegram which has been received
by me. If the ousting has already started even
before the passing of this Bill, I am afraid,
how many more are going to follow in the
wake of this Bill. There are 18,000 emplo-
yees in the Food - wing who are going to
be amalgamated with this Food Corpo-
ration. Under the Food Corporation
there are 3,000 employees also, I am told.
The Food Corporation has got its own
grades, its own rules and regulations
governing the employees and their remunera-
tion, their promotion and all that. After
all, as per this Bill, they are going to bring
everything under the Industiral Disputes
Act. Now, the position is this, The
Food Corporation was thought to be an
suthonomous and commercial corpora tion.
Everybody thought there is ample scope
for efficiency and as far as I know, Sir,
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there were many people who left their jobs
elsewhere and competed, and on a compe-
titive basis, got into this' Corporation.

There are many qualified people, BA.,
B. Scs., M. A., M. Scs, and so on who
are working in this Corporation. By viture
of the seniority of the food wing people
who are going to be amalgamated here,
if these people are going to be driven away
or if their seniorify is going to be affected,
I am sure it is not going to be a healthy
set-up for the administration of the Corpo-
ration in the future. What is the protection
given 1o these employees who are already
employed in the Corporation? While
reading the Bill, I thought, after all, the Food
Corporation is not going to be wound up,
it is there, the people who were employed
formerly in the food wing of the Central
Government are going to be added 1o it,
and it is in the fitness of things that provision
is made for them. But here we find that
5o many people are retrenched or are
under order of retrenchment.

1 am afraid there is some lacuna in this.
Sufficient protection was not given io these
employees already there. This is a very
important point the Minister should attend
to and while answering allay the fears of
those people who are alrcady employed
in the Corporation.

There is another thing. I am told even
in the food wing, about 60-70 per cent of
the employees are kept as temporary. 1 do
not know what their fate is going to be.
If there is going to be shrinkage by all
indications, it seems there is going to be
a shrinkage in many cadres—I do not know
how many people are going to be affected.
This is a wvery serious matter, and I hope
the hon. Minister would allay the fears of
the employees who are already there in the
Corporation and also the employees who
are going to be added to it.

Another very important thing is concern-
ing the functions of this Corporation. If I
remember aright, when the parent Bill was
originally under dsicussion, we were told
that it was going to be a commercial corpo-
ration and they were going to enter the
market, compete with businessmen and
bring the monopoly of the grain buyers,
hoarders and 30 on to a stop and bring the'
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prices down to a considerable extent, with-
out giving a monopoly to the Corporation
and all that. But our past experience does
not prove that Government have acted in
that way. 1 would welcome a
corporation of this type operating in the
public sector. So long as there is scarcity,
so long as we do not have a corporation
of this type, there is no hope of prevetning
the hoarders and grain traders from indulg-
ing in malpractices. In that sense, this is
a welcome move. But unless you have an
effective organisation, unless you have
effective working of the organisation, I am
afraid it is not going 10 prove a success.
In various places, it has already failed.
In some places, they have succeeded. I
concede that to the Corporation,

But I am sorry to have to say something
about the way they are handling the top
post in the organisation. They first put
in Shri Pai as chairman that was very
much welcomed. He did a good job. But
somehow differences or disagreements deve-
loped between him and the Minister or
Government, and he lefi. Then there was
someone else. The present occupant of
the post, Shri Shahnawaz Khan, is, | am
sorry to say, a once-defeated Congressman.

AN HON. MEMBER : Had to be
provided for,

SHRI S. KANDAPPAN : This is
the notorious path the Congress has already
been following.

SHRI S. M. KRISHNA (Mandya) :
Otherwise, where will he go?

SHRI S. KANDAPPAN : Govern-
ment can creale another berth for him.
But this is a vital public sector concern. 1
have nothing against him personally. But
to put a defeated Congressman and a
politician in charge of such a big organi-
sation which is going to operaie on an all-
India basis, an organisation which is going
to compete with many big business concerns
in the country, where we should put some
better person in charge, beterays an atti-
tude which has to be condemned.

I am sorry to say that the attitude it-
sell shows that the Government is not
scrious about its business. They are just
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trying to find berths for their own men who
have been thrown out. This mentality the
Government should get rid of. At least
in this Corporation I hope they will.try to
eschew this kind of attitude and find a man
who is suitable for the job.

I hope the hon. Minister will take all
the points very seriously and in the course
of his reply allay the fears of the workers
of the Food Corporation as well as those
of the Food Wing of the Government.

ff e A (wwER)
AT wEed, ag N fas w4 ™ g
Ay ¥ e T sravgwar @ s
g sO% 0F g F ary fee gATY
amd o § wafs gawr qEe 6 o
arar =ifge a1 9w wr g feorddz
X g T EANWA § AHEIRE
F7AT WX ¥ R 3 Fwval &
FT FITNNT F JHET w00 ATEX
I qEN #1 g wrdart @ ol
wifgd @t 1 AfiF 2o e gER wTae
g FEET T EW KT WY O £TA 0
ATAWEAI AEES W yfE N o
feqrddz & waarr 3T 0 FAr ¥
T SOOI §1 X fmr Ay o alx
ag yravas A ¥ f s gAey faar
wATAT & AT IAET JATHT ©T ATHTT ATIW
TTETT AT JATT & €19 & Pafes
a1 34T % gafes awd faar amg
wiad g fasr & oY wifew= fedy o7
tamme & agg s § AR Ay
AT INT FIRGTA wY & A W §
376 foqg ag ¥g9 SoET §ET X
BaTd gt A 9T FgE K )

FAT ATAATT ST 5 €9 A R
waf v} ¥ A I QA vs W
T wff 1 9g% IEN AR &
fawrs g, T fearddz A fifs & oy
firex § 1 B%a qra & ag 15 N wgr §
fie pw feqrddz & ot st Iwx wre
o ¥ ardfr ¥ AvE w1 wE 9a5-
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[ ot wrd¥amg aree |

| oY Frar IAWY TFE aven § o
wowEd @ IR AL qEEeT faed
aren & | O fegfr 3 9% fox @Y ag
oot <o & | ¥fiw e ot ag IEa
Tt @

FTIORV & AR F FWOHTT L
§ gwa 3, &% 3z faQw w7 § wTT-
g w1 gfaardr Tk ¥ e
g 7zt grew ¥ A< Iaid Ay
g wa are gfear Wear & art & wgr
arar § fF ag wadde st oF feardde
¢ @ oF FreareT o faar e,
I WMo dlo @o ¢ 1 FfET a7 Hr79Y-
WA gaar § A Ias1 genfawa &)
AT & AR ¥ 9T FrCETIeA
AT TAT &7 JART FEACEH 7 47 |
i w1 ww A8 6 o ag FOEA
fR-% grET-A-FaTaT qgTAT AT QI
? 1 ge feaEde & faadw 18 gam
wAATd AT I 91X ATS  IAF
oY & O i g wAATY 92y X
Irer fad T § S ow sfafag
grem ¥ ag) evear wifgd | wifs o
gw @y ¥ 5 dF wew 5eEdw s
gadifam ot fs sred g ag
SR AT 3 A Y g &
T CEERT G4 ¢ | FTRGIWT & a4
& W7 GO AT AT AT F @R
et § @, A EeR wEr Ad § 1 afx
37 sHarfcd) & o # NE ad
g% ¥ Twiewa A fear mm oA
amh frwwrd dar @2 Al § e A
@7 gt vHwrd IR E 28 few W
u foe @ &, wqife gw fegrddz &
i) € At o § @@
Fael o ) R 9 fem SETR R
@ g Wt ez @ fear o, da
1% gfa| & fgaraw & fear omgam ar
®¥ foar wom oy o6 wwar SRE
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& R ga ¥ gwa a7 sifaorw wear
wifed fora® fe i g wd=fod ¥
A A B T TE wrearv w7
T A GOF A 9| TN qg A
wTega gran & 1T gore s, 18
FIT FAAIREGY & 17 ¥ arx, o fp
®® 8 glaym o § 71 dm
TR AT o . e gw g,
Ik A9 fFw T smEgr gnm
AR AT 3 frag avfy, aw
far ot gw faw & #vé Dfaws
oamr Tifga a1 ) & fadew Fem fr
A HERT W AR § TwT eqeAwTyr
T

KT FI7AAT F7 79T gzt faer
B WY ¥ 57 wErg F oYy arronh
g st § ¥fe7 ¥ qmem § g
FRORTA IE 9T g =ifge warg
o, gfamm,  TowdE, g, d.
warfz & gud wRw § aH W
FREIT STRT B R Sregrde
T & K IEFT FEY Frgmor srra-
bF GAT § | FIILIT G F1 oTE
THI & graq T agy A FyEw
A ot @A € ¥ of ww s
1 oF 91 fomr & fF wedRue &y
AT fen graE, Fremaifer gEmEdT
& ofeg & & s &1 TG w T
aifge, &7 deamlt &Y €Iy 9T
iz gxlk o wfgg | wE wE
sere &7 faewd qw s § ook
AT TREAT F @) AT F AT
gy @7 7 fear arr QA @
wHTT *Y aga A fowrad s g
ot Ok ¥ @ wdw ¥
ia ¥ T & v fear o wwr
t w ¥ fF wmEmx ¥ fremad
gt & 1w g ® e ¥
T faeelt & awrc vy mar &
it gt A ok aw At g
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¥ afws aag aff ¥ wwaw
% qg wraar g fe ot sTENTAT A
ArTFTT & fFT dar 5 g
ez fs aq 1972 aw g s &
RIA% ¥ JTH gIfEee & WA R
BT argT & F777 TPIE FA AT AA-
wEar a8 @M A T AT w7 ah
T4 gE g AR ¥4 §T WIF AW
Fraegwar @A IT GT aqrdl wT v
g% gaAw gMT I1fz0 911 859 1972
#gn Aew anfoae & andr fpa
fre st ase &F @A F fao o)
fodt gad= #1 9 FAF fAg
THET AEARTHAT @A | THE A9
gA °g ¥ e TAE fF dT-UR
Tz sqaeqT At @A @Y o | afg wEr
gom ar frz gark araw 21,000 #4-
arfeat €' @ a7 sy | gafag e
¥ @A a sl g A7 AR @
g mwm&gT ¥ aragT ar 18,000
FHard graex g v fag arf
tar sifawa s wifgy 5 oF wda
qg2 # %Y ot gend fegr s
aifF o& gaeay warfaa & 9% @R @
FTILIT &7 F77 A7 &F § w9 qF |
¥ AT oft @9 &1 & A FTH Ay
¥ X §F | 79 AT & AT faam
g

Q% e e §9 3Tl @
IR & Wt wfgw

st WY ATRT ITTA ¥
at Wt & ¢F 1q wg T RO
gaeT o A ar A arf. oA, 0. &
ETT €9 AW R ATAE FOAH g q7E
¥ SEdAE wTwA fear qr S
wfes 20 ¥ AR A F Agree gAv
I s § TG, W AN H FaTH WY
sk TR & fag dslw faw
wear ¢ ? Y sgfw 3w A s &
R TCAF A TG I AAAE
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Fa & forg oft gvd fear smar § &
qE T9 WA F & 9T A 9w q@
T gFAT 2 | WX ArEH) A WAL 0w
&% w1 & frar mar @

ot syermily wedt (FIgY): 4
ar faeen sfgra @, sosr adam o
I a1 fw 3R WeE w1 sfmmw
Ty ?

o ¥ {7 (sraaara). & g6-
aife a% 9% 7@ fadas &1 fady s
¢ | @ & arq 7€ gzl 9 gq W
AERT Y EAHTO 9T § el i
g7 aTt #1% wrfad T T A& | wAt
wgrey & graw ¥ way fr ww faw q
wraE & #1% fadw fear arg ) & @@
g 4g (BT gar § fF w@ Srearad
® AW AT g2 91 fF & e
forarm & wearfea) #) fRar siraar aw
Rt arge & W gare amzfag) wY
foar nar ? woET 44 qFA AW @MQ
fF it argr A wAATA W@ 0 E X I
faers ¢, @ ST ot grem g
afeT & ag v Sngar § e ange
it gar s w41 fag g 7 & At
Tarawwar § e T @ ga amedt o
AT F ATy A IF fag, wAfe Food
wrEe §ar §, 9g fead feqréde ammar
waT, st @t A wfral & Fodrard
% fau ag wmar @ & 1 W@ faafas
¥ % ameY %o fage o ]| ww
g ouft @7 gome sl € faemar
TrargfmT § | oF w1 Jqadt §
fareY 5 off o0 Fo arfemo WY fiaw-
fem oz fazrar war &« 9 wrfafe-
¥ s afl A AfFT Y e
kmihtﬂl@tﬂoﬂo
Ty At fr Rz fer fafrrz oyt B
¥ gy vy d il WY wm 93X W
QA T AT aw qgt 9T ITHT qEATE
% Py FT i ¥ fedt S
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[t 37 =)
¥oxqe § 10w o Ty § A
gt ¥ a1 % O v aar § 37 A
T TF g WY | W AT A
on fre ware & faad faamelt ¥ owa
#36 gwrt ToT fRw ) T & w-
A F wwH T 91 5 felfgae
HAAT, gz A qree el § o I
aearg & 1200-1800 1 oY fam g9
¥ foord e v § foad smadd a7
T AT & IHT SHIT { 5T | A0
%Y 7oy & fag ag frod fewrdde amman
mar g\ e & ag s o A
§ fr ¥=fg @a faam § sdafai 5
qATY aTEY A 74T ¥ THe fEar mar ?

A ger w@ree g8 8 fm wdfat
® fgwrorg & fao wfg s<ra
W fadr & #f g ae ar fw smam
¢ e &€ ol 9 Fos 78 amar g1
AT 39T Fwa (3) HFgr AT @ :

“Ag respects remuncration and other
conditions of scrvice, including pension,
Jeave and provident fund”

sfrw 19 Rar e Sfegedr o
gfag &1 %Y fax 72 fvar mar & 9y
sHaTd @ fawm 7 wemd §
HTEY FAFT gfqw  w= F fad FEn ?
fog fem ¥ &0 @ fawmr & o go
g Ay arfee sad?w W@
w1 T Y e ) e T @
AT EAFT CTEIHRTT AST FraT & v
firt &g foarr & s FTAR
# arrm &y ¥ wrEd ?

e wfafom o faar oo
ey & @9 A 1w gw w1 &  ardr
a1 HY qgw Fer, fod fenrdiie &
s w1 & T €L ().,
wTe framr & a0 S AT /1§ A0
a Trg § F% Fraem § 700 |z
900 & 1 sife arg  faam & o wH-
ard greet i 3 fag ag 700
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900 # At 91} 7 A T Y
AT AT R | A g W oA Wl &
for agt 9< o &1 a1 e g ?
¥ N gEw gER oW oA X &
A & e ¥ w9 A ? g qnr
FTA AT TR F AT & w Fear m@w
t R f S dveew 9T ¥y
Y 7Y qTIT | @ A FT S T
T grar Trfgw

F{ UF @y 9T 4 wgey A
sHmifeal & amg widee fpar o7
¥fer ag oitire wrr A mar ) w=1-
o F fag & arwy qqms f5 oo
%3 FEARIT (F¥sq=e) faer & A
2 qaAn 2 ¥ g 3 H A 19 qx
ag foram gom &

shall cease to be an employee of the
Government

- wHATEl ¥ Fgv fE oag A w
g% & fadare sl | gw mEdAdE ¥
AT § o nadd 1 faae gfaamn
& g g¥ faeet wifge o o e
& garfod gid & % as1 7 oF
wrEE fawar § a8 @ glang gF
faadt =fgw | o7 gfz ga s
# ardh o guE a@ qEIN TR
arfz #1 gfawrg fadsy a1 a8t fag
# agm f& ot wdcg #1 % AW
ATt T ECEFT T 3T W |
TAT AT g 1T 0T X §
fr &= ¥ a8 ZT%¥ qUR AFY ? wfr
adreg & A frar ar A g o
I AT FET GT:

The minister mentioned that be would
be prepared to consider 31-12-68 as the
date from which all the employees of the
Food Department would be notionally
deemed to have been transferred. e

dafal ¥ a7 Awaw 3 1-1-
65 1 ‘tw ¥t df ST WA wEET &
ranfam wo & feg Q@SR @ mA R
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¥fer fa=r ¥ gowr t o1 faw A
&

Tl fonzde & art &t df
ageg X war fF gw S sTElE
femzhe ®3 dew §8wa & fag
o & argy few it wgt
frew 3w &1 #1E faw g § afew
faw Hag P ga & A A AE
& g€’ e & geeaArda”’ §7F
w8 T & afay e ¥t -
afal s R A or awT §)

sz fadw & an aefem aw &

&t ww=The ¥ feaafd e a@fag -

@t @ aF fag AR W@ 7 A
forar o1 fF UR GCmw gRATER F
daetav ¥ fom @z wAARE ®
uritgfer ATET TR FTAAT | IEMA
qg S ar

The minister agreed t-h.at he would have
no objection to the execulive orders of the
Government regarding absorption of surplus
employees being suitably incorporated in
the regulations to be framed.

e g A wr N faw & afzx
w1 fas 7 &1 97 s@er T QI
fasr & Suwr qrr 45 ¥ ag war vav §
& wXw< 97 wig I+ gfaw  wfeyg
B WA wwa gar ausgm 8
FTT GTOT & qE TH gZ AF  HrgA
afqwrz W At el g fewEd= &
ST FHEATQ FE ST § § gt
fgwtag ¥4 grit ? & gy fewraa &
& a ¥ A sz afes 1 18,000
£ oy frwraw & I ¥ & sorar IR
Rar g 1 7 ST FE g §
wr wafag & gaer fors war § afer
ot srar Fees T gem I AT Frorwr
¥ e i g1 & o war g fe
ga  wiwfdt &t feetfd ame

afaw @ | B gf ¥ & a0 wEr
9% T} fF 9 ¥ g oE e
w oo Ad § s EE & fewr ¥
wifeat & frg onf of 7 st gy
ag @1 & 5 goerc ot el W B
s Y fady ®y frerer ¥ & ok
% fafeas o fog cam T WX a7
w1 A8 & § | wive ot agg
I 9T TF T T AT &7 e
IO 7 & a9 q% g7 AW o faw w7
AT ¥ gferw § | @@ T vy X
& qur w3 § |

SHRI HIMATSINGKA (Godda) : Mr,
Chairman, Sir, 1 have not been able to follow
the critisisms which have been levelled by
Shri Sen as regards the difficultica that
he has pointed out. Sub-clause (iv) of
Clause (2) clearly gives the option to the
empolyees as to whether he would like to
have the same condilions to be continued
immediately before the date of transfer or
whether he would like to be governed
by the scales of pay applicable to the posts
held by him under the Government immediat-
elty before his transfer or by the scale of
pay applicable under the Corporation to
which he is transferred. It is the option
that has been given to him and this option
‘can be exercised by him within six months
of his transfer.

Then again, as tegards the benefits also,
the option is given to him. Therefore, |
have not been able Lo follow what objection
can there be to the provisions of the Bill,
So far as other things are concerned, I think
the present Bill deals only with the question
of the services of the persons who will be
transferred from the Government Depart-
menis to the Food Corporation and [ feel
that the Bill, so far as it goes, has tried
to protect the conditions of service and
other things of the employoes who are to
be so transferred.

While on this subject 1 would like to
invite the attention of the hon. Minister to
certain matters of anomaly which sre caus-
ing a lot of difficultics in the country. The
Prevention of ‘Food Adulteration Act' s an
sct with & very good - iotention and mo
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[ Shri Himmatsingka |
one will support any kind of adultcration
that may take place. In fact, there is a lot
of adulteration that is going on things
like 0il and other things, But, so far as
the definitions of certain arlicles are con-
cerned, I feel that the hon. Minister must
give some allention and consideration to
" the point to which 1 am drawing his atign-
tion. Ifinaquintal of wheat there is one
kilogram of gram, il becomes *adulterated’
that comes under the purview ol Food
Adulteration Act, and it is very natural,
As a matler of fact, in the countryside, the
gram is mixed with wheat and it is eaten.
But, according to the definition under Pre-
vention of Food Aduteration Act, if a
certain quantity of gram is mixed with
wheat, it becomes an adulicration. I think
it is & very absurd to say so. What is
happening is thul a lot of corruption is go-
ing on because any inspector or any health
who goes inspector lo inspect things natur-
ally says that this is mixed in the ficld and
that it is not done deliberatcly. Similarly,
there is no definition for dal. It is covered
by the word ‘bean’- and the classilication
has been laid down is such that it cannot be
that complied with casily,
If the dul is affected by weevil, which
is very natural in this country, because a
certain portion of it is always caten by
weevil, under the Act it becomes *“adulierat-
ed” and a person who deals in that dal
becomes liable for prosecution and impriso-
oment up 10 & minimum period of six
months and more, if the offcnce is repeated
again, I want to draw the attention of the
Minister to these things.

SHRI S. M. BANERIJEE : Sir, how
are they relevant to the discussion of this
Bill? I am asking this question because
when Shri Lobo Prabhu wanted to discuss
certain aspects of the working of the Food
-Corporation, he was asked by the hon.
Minister to confine himself to the provisions
of the Bill.

SHRI HIMATSINGKA : 1 know the
scope of the discussion. I am inviting the
attention of the hon. Minister to the
difficulties that are being created by certain
of the rules framed under the Food Cor-
poration Act.

MR. CHAIRMAN : He may kindly -

Whimdl‘mthdnuofthmﬂ.
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SHRI HIMATSINGKA : We cannot
really discuss the Bill unless we are permiited
to point out the diflicultics which have been
created by the working of the Act.

For example, take the levy, of paddy.
As soon as an order for giving a certain
quanity of paddy or rice or wheat is served
on the cullivator, he cannot use even for
his own purpose. I he does so, he is liable
to prosecution. He is not supposed to
touch it, Certainly, that gives a handle
to corrupt officials to extort money from
him. These are small matters which are
giving opportunities for corruption, which
we want to put down, So, ] want Lo invile
the attention of the Minister to this fact.

Then, Shri Lobo Prabhu referred to the
increase in cost. Now, what is happening
is that the Food Corporation serves a notice
on the cultivator that he has 1o supply so
much of wheat or paddy at a particular
place, generally the Oflice of the BDO.
From there it is transpprted to the district
headquarters and from there 1o the godown.
All this add enormously to the cost and the
government does not gain anything cither.
The result is that the conusmers have to
pay a much higher price without any benefit
to the cultivator or government, So,
some method should be devised by which
the cultivator supplies it direct to the godown
from where it is distributed or to the mills,
Of course, these are small matters, but
they are causing hardship to the cultivators
and loss to the country and scope for corru-
ption to some officials. 1 hupe these things
will be looked into. With these words, L
support the provisions of the Bill, which
arc good so far as they go.

16.44 Hours

[ MR. SPEAKERS In the Chair)

st peaw o (g
faeelt) : weawm wehew, a7 fakaw
%0 wHwfEl & dar wal w1 s
g @ & o Srar mar § o seey
gAr fs SIORTE ®1 i wr @
B XA $A §1 fawr \) o fkas
¥ four argr At @ Jwredl oF wl
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FA AT TEE FA ST EE q&T W
FaH< f3qr QT |

a2 gutw Y am § 5 - agi a%
FTATAT BT AT § W T WE A
[ FA & fAg a7FR wroma o
gifge o1 fRatg wTar ifgd ar a1
73 frafg 7 sxam & 1 @ ¥ fau
TR T¥  FMEREA  AAET T
31 wifey Y ag @1 fF anfus wieat
@EEA TG ST @i A
| T ® SrAl ®T AT A BT
WYX Sl &1 gumar § #T aw Wl
qv &M 9H #1 W fd o,
@A agar A FAT WY T AP
% gt fsa 1 SwagT FT A
9Gg AR F1 Atew  Alfad 91 3
w9 ¢ fF 41 Td T8 & ' g1
§ gRAM F¥ A9 gAN g oasl
§ R & 3 Ifa qe7 9T A
grasr § | TAF! I gEE I
s MR 49 | TET S & O
g4 g arfgE §¥ FRRIA 9T
w1 feam

X FATQOE FT A 45 "AFaT
T AT AT F I TF FEAERT
% ax 9T wiiwe § sl &K
fearl #1 3f 0 {70 & &1 waam
Fai & SrEfag 1 LA 3 |
afeq ¥ <@l @q o ag Af ST
gl 1 faiw 7 & fgat 9
fATT0 TX FTERYA & T AG)
§ 9@ g AT ot A aAm 96l
fear & ag . g amd g1 I9
sfa @ 887 § AT mar g few
I § FICGTOAA H AT 4, IJH
WAICATE § AT GYT AAOA AV 6T
fear T, fee W ¥ FTH AR RE
#wuw gar R A WA @A
wet & ater o, few wee Ayt
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feedt & & M & faawr & wreTem
BAT | WA AT A°TFT W
SFC AT T qWaET § gorg wE &
AR FART WRWH WE@T AT &\
iy sg sfm &ar & am @
fataw F g § ™ g @l 9T
T argfa wRIRME #Y Fawei 9T o
faa fpar wmar 1 tEr @Y g
aifge fe fam Sq@wr ¥ @ ST
FT TAAT T 91 Ag IRE § @
TRIRNTI IR & wy
¥ ¥w €Y AqIEAT 9T THT AT |

T EIEIOE 9 g9 aga
waiax @ § 1 feselt & @ wwwr
sY Fraterg & 3997 fEoar gn qam
RO AT R E | gt ag &
zal @i T AT W TR ¥ R
e afugifa, A3 aar gay &y
@ ad s @ § | T fadems
fagavz afem mrgag €ty
AR AT AT 9NT &1 Y SAT &
sfgrrdr gAY MQ g ¥ fem amm qT
R fem At e g w §, ww et
faar gWT Arfgm St g | Ag
g e afee § @ gu & wtv s
¢ f ey ot w37 Afysrdr § Fwr
garq edifw s afaw wfamm
& g grAT 91y | e e § ;g
o £ af § AT & 3@ whr w1 gwdA
§T g 1 ATE AAATATT W7 gU HA
% fag aoft fedr ®Y oz fegr mar R
gt ag arg AdY gAY wifge @ | Faw
g syfeat ®T @ 9 fred afgg |
ag A 7y et &) arr § fs qomey
2@ A 9§ |rdl ®T G147 T WY
Y AT gae vl 8 Frgfer o

81 v e ¥ fgai WY @vad qed

g T TF ATEHT BT IgA I ey
war fear. 8 1 gy STOeA QF -
wifes dem 1 wueT tw o wdf
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[+ grzaE 2]
srredr ¥ QM9 TEA T TEEH § 0
Tafey o srgwat sufaw &, F¢ ord
et & s w fasaw @ g
qere A A7 Zataee g wfen
a7 | #fET Faq I9F Sl w1 a0g
A ¥ foq @@ FIORYA 1 T T
are fieay mar & gaF afrer & an
¥ fareft &7 ot $YE army 7EY 2w
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SHRI N. SREEKANTAN NAIR
{Quilon) : Mr. Speaker, Sir this is ome
of the unique occasions during the session
of Parliament when progressive sections of
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the Opposition are in a position to wel-
come the Bill which is brought forward by
Government. 1 do welcome the general
outlines of the Bill. But there are two or
three aspects of the Bill which I want to
bring to the notice of the House.

Firstly, we find that an inquiry officer
becomes the prosecutor, the judge, the
appellate authority and the hangman, all
combined into one, and that is unfair. I
suggest that the Secretary of the Department
inay be the appellate authority so that an
officer who has got a complaint may appcal
to him. That may be considered.

Secondly, there is the question of
counting previous service. What would
be the fate of 10 or 15 years temporary
service 7 Will that service be also taken into
consideration for the purpose of pension?
‘When they go over to the Food Department,
10 or 15 years temporary service should be
credited to them and it should also be taken
for the purpose of pemsicn. That is an
important aspect which should not be for-
gotten,

Thirdly, there is one anomalous question
These are Central Government employees
and they have got accommodation in
res-pective  cities. They have already
been given notice to vacate their
houses or gquarters because they are not
longer Central Government employees.
This is a very serious question. Where
will they go? Can they find another
house? Can they pay for it? So, these
people who are already having the quarters
should not be asked to vacate their quarters.
You may not extend the benefit any further,
Let the Corporation build their own
accommodation in future. But it will
take 7 or 8 ycars or so. These employces
who are already occupying these quarters
should not be affected. The Minister should
move with Housing Ministry to see that
they are allowed to kecp their quarters,
wherever they enjoy the benefit now.

Lastly, stafi recruitments have been
going on both in the Department and in
the Corporation; during the last three years
there have been about 2,000 employees who
have been recruited by the Corporation and
almost the same number, or rather 1,500,
bave beem recruited by the Govern-
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ment, There may bes some surplus. In
computing the service of all these people,
the date of recruitment, the seniority as
from that date, may be considered so that
no section may find fault with the Govern-
ment for any favouritism.

ot grg'wm wEwW (FFW W)
ey wEIRT, oY fakaw gark arad &,
g% ¥y A AT §9 AFT A wEA
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SHRI S. M. BANERJEE (Kanpur):
I am not going to say anything about the
Food Corporation or about its funclion
because the Bill is confined 1o the condition
of the Government employees who were
transferred from the Food Department
to the Food Corporation of India. I
wish the Food Corporation all success.
When there was food in the country there
was no Corporation and there is Corporation
now but no food. Naturally, Sir, 1 do
not want to say much.

1 wish to congratulate, the leaders of
the Central Government Food Employees
Association. Afier the formation of the
Food Corporation this Association had to
agitate to bring this legislation. Today,
on the whole, generally they arc satisfied
with the main features of the Bill. For
this I welcome this Bill. But there have
been cortain assurances which were given
by hon. Ministers to which I wish to make
reference. Mr, C. Subramaniam the then

Minister of Food and Alncultulv. said
on 14th May, 1966 as follows :

**It is our intention 1o sec that the
employees get full satisfaction with
regard to the terms under which they
are transferred to the Food Corporation
of India and thus, the intention being,
that none of the present benefits which
the employees are having should be lost
to them.”

That was the solemn assurance given to
this House by Mr. C. Subramaniam. Then,
after that, assurances were given by Shri
Shinde and Shri Jagjiwan Ram. But
today, 1 have received a lelegram from
Shri Asru Bose, the General Secretary, All-
India Central Government Food Employees
Association which says :

**Food Corporation Amending Bill
this week. Stop. Settlement reached
which Shri Jagjiwan Ram March last
for deleting *cease 1o be an employee
of the Central Government' wunder
Section 12-A. Sub-section 3, not
being honoured.”

If a solemn assurance was given by Shri
Jagjivan Ram to the members of this parti-
cular Association, that should be honour-
ed. Assurances given in this House are
solemn, this being an august House, and
I say that those assurances should be trans-
lated into action.

After the Food Corporation of India
started work in 1965, the Central food
department employees found that there was
no provision with regard to their years
of continuous Central Government service
in the Food Corporation Act, 1964, Then

.an agitation started. When the Bill was

introduced, even at the introduction stage
we asked what has happened to the conditions
of service of those employees, whether they
would be fully protecied, would they enjoy
the same benefits as Central Government
employees and s0 on. Then we _were
assured that every possible step would be
taken to sce that those conditions were
embodied in'the particular legislation.

Now there are certain things which need
change. Transfer of service from the
Central Food department of employees
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to the Food Corporation should be with
the continuity of service of these employces
intact. Under sub-section (3) of the new
section 12A, the words cease to be employees
of the Central Government' should be
deleted, as it is apprehended that the
employees transferred to, the Corporation
would lose the benefits of continuity of
service which they so long enjoyed. This
should be done, with  particular
reference to the assurance given by Shri C.
Shubramaniam in 1965.

With the lawful transfer of these employ-
ees to the Corporation, they will become
Corporation employees, so long as they
are in the Corporation. That is already
provided in the same sub-section. Bene-
fits such as emoluments at the existing rates,
allocation of government quarters, housing
benefits, as pointed out by Shri Sreckantan
Nair, reimbursement of expenses incurred
for children's education, then hospital
beds, medical expenses, reimbursement of
advances, widow pension etc., should be
protected with the transfer of the Central
Government employees concerned to the
Corporation under sub-section 4 of sec.
12A. We want that this should be in-
corporated in the regulations to be made
by the Food Corporation under sec. 45
of the original Act. This should be done
in such a way that they arc in no way, in
no manner and at no time put in a less
favourable position than that enjoyed by
the Central Government servants under
their conditions of service. This requires
a modification of sec. 45 of the original
Act, which is not proposed in this Bill.
So we submit that this matter should be
taken care of so as to protect the 20,000
employees who have come under the Cor-
poration. Now, for all practical pur-
poses, they will be employees of the Cor-
poration . Their service conditions should
in no way be less advantageous or less
lucrative than the conditions of service
of Central Government employees or what
they enjoyed when they were in the Food
Department.

All employees of the Food Department
should be confirmed before they are
transferred to the Corporation. We want
a solemn assurance from Shri Shinde
on this score, because we do not know
what will happen if the Corporation is
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abolished. We do not kmow the food
policy of Government; nobody knows—
at least after 12 years here, I do not know.
What will happen is known only to the
astrologer or God, whoever is nearer to
them. We are apprehensive that the Food
Corporation may be abolished. They may
bring forward another legislation or when
Parliament is not in session promulgale an
Ordinance and do it. Then we do not know
what will happen to these employees. I want
an assurance that rules protecting these
interests of the employees will be framed
and placed beforethe House.

Coming to the application of article
311 of the Consitution in the matter
of disciplinary proceedings, he says that
the spirit has been accommodaled in this
Bill. When we take up the clause-by-
clause consideration I would like to mention
certain things. Clause 2 (5) reads:

**No officer or other employee trans-
ferred by an order made under sub-
section (1),—

(a) shall be dismissed or removed
by an authority subordinate to that
competent 10 make a similar or equiva-
lent appointment under the Corporation
as may be perscribed;”

In this connection we want a specific
answer from the hon. Minister whether in
the matter of disciplinary proceedings article
311 will be made applicable or whether the
Control and Appeal Rules which are in
conformity with article 311 will be made
applicable to them as in the case of other
Government employees.

Coming to the direct recruits. 1 feel
that their interesis also should be protected.
Although the first preference goes to those
employees who have spent 17 or 18 years
of service in a particular department and are
now transferred to the Food Coropration,
under no circumstances should these direct
recruits who were recruited after proper
examination etc., be retrenched. We want
some immunity against retrenchment of
these employees.

The interests of the Secretariat employees
who have gone over to the Food Corporation
should also be safeguarded.



325 Foad AGRAHAYANA 18, 1890 (SAKA)

In the end I welcome this Biil and request
the hon. Minister to say whether there is
any scope Toraccepting further amend-
ments. In that case some of the amend-
ments moved by my hon. friend Shri
Deven Sen should be accepted. If they
have made it a final thing it is all right
but some sort of assurance must be given
as to what will happen to the employees
in case the Corporation is abolished. That
should be made very clear.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : T rise to congratulate the
Minister for once coming up with what
may be described as a progressive measure.
It is certainly true that it secks to give
statutory form to a solemn affirmation and
promise given by the hon. Food Minister
to this august House. In that respect [
am one with several hon. members in
welcoming certain provisions in the Bill
which guarantee certain minimum condi-
tions of service to the Central Govern-
ment employees who are transferred from
the Food Department.

In this context it will be worthwhile
to note that the erstwhile Food Department
is the successor of the Civil Supplies Depart-
ment which came into existence during the
Second War. It was the practice then to
describe all sub-standard goods as war
quality goods. So the Department which
was started as a war quality department,
which was to be a temporatry department
started just for getting over temporary
difficulties during the war ultimately came
to be a permanent department with per-
manent employees with the respectable
name of Food Department, and after
the failure on the food front of the Food
Department the baby is passed on to the
Food Corporation of India. In this process
it is true that the employces have sufferred
several injustices, Many of them might
have sufferred in silence, but at last the
Government has come to their rescue
to guarantec certain minimum service
conditions and in that respect I certainy
agrec that the Government deserves con-
gratulations,

When the Food Corporation was creat-
ed we on this side of the House were jubilant
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that once and for all there would be State
Trading in foodgrains, that the middle man
would be got over and the cultivators would
get what the consumer pay for the food-
grains. But it is the most unfortunate experi-
ence of us all that in spite of the creation
of the Food Corporation, in spitc of the
Food Corporation taking over the purchase
and distribution of foodgrains, the consumer
continues to pay much higher rates and the
cultivators continue to receive the lowest
prices for his foodgrains. So, while moving
for the consideration of this Bill I think the
hon. Minister morally owes wus the
courtsey Lo assure us that the expendi-
ture that would be incurred on this
so called white elcphant of the Food
Corporation would be kept to the minimum
and that he would see 10 it that the margin
that accrues towards cost of distribution
will not be taken by the Food Corporation
alone but that the cultivators will also get
some share of it. Therefore, 1 think that
it will be proper to urge on the hon. Minister
that the expenditure on the Food
Corporation is kept in check. So far
there has not been any information given
to this House whether there had been any
work-load study, what work the Food
Corporation employee is doing, how many
workers do whal type of work and whether
such a type of work was done in the private
place with the help of almost skeleton or
fraction of the staff. Government have
lo see (hat a scientific workload study is
made and it should sec that the
number of employees is kept to the minimum
and the Food Corporation should not be
used as a receptable by transferring all the
food department employees with this gua-
rantec as a carrot before them that their
services would be protected. 1 think the
intention behind the Government moving
this Bill is not Lo assure continuity of service
to the Food Corporation employees and it
is nol passing thc baby from the Food
Department to the Food Corporation. |
think the Government will explain this,
Further if the Depariment employees are
transferred, there are two classes or cate-
gorics of employees of the Food Corpora-
tion. The Corporation is supposed to have
recruited its own employces. They are
about a thouand. Now thesame Food
Corporation is supposed 1o take owver
8 large number of employees of the Food
Deparement. 1 have been told that many
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of the employees, so-called direct recruits,
are more qualified and young men coming
to the Food Corporation with certain
promise of making a career in the Food
Corporation. The Government seems 10
have decided hat only the Food Depart-
ment employees will have certain surety
conditions of service and certain guarantees
against il treatment in the event of dismissal
from service, while the direct recruits who
have been recruited by the .Food Corpo-
ration as the sole employer, will be again

in the streets. 1 think Government will ©

do something to assure that no injustice is
done to the socalled direct recruits of
the Corporation. If there has to be
equality of service and if there has to be an
equality of opportunityand if there has to
be merger of seniority, let them be cqually
magnanimous cven in the case of direct
recruits of the Food Corporation. So
1 have no objection in giving the condi-
tions of surety of service to the erstwhile
employees of the Food Department but
the Food Corporation direct employees
should get the same sort of terms which
in effect they are getling to-day. 1 would
urge upon the Minister to suitably amend
the Bill if he thinks it necessary in the
interests of direct employees of the Food
Corporation.

SHRI K. M. ABRAHAM (Kottayam) :
The bill does not show the bencvolence
of the Government. After a long round
struggle of the employees of the Food
Corporation and on account of the pressure
brought by the Opposition on the floor
of this House, Government was forced to
bring such a meausre.

SHRI ANNASAHIB SHINDE : Now
you will weicome it.

SHRI K. M. ABRAHAM : [ do wel-
come the Bill, but it is inadequate. Even
the interest of the employees of the former
Food Department have not been safeguar-
ded in this Bill. Their continuity of service
and their seniority also must be guaranteed,
Mmmwminuttou&wallthnfmﬂi-
ties even though thoy are now employees
of the Food Corporation. They muat
continue to enjoy all the facilities which
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they were enjoying while they were in the
Food Department. Their emoluments
should also be protected. I am not in
favour of throwing out the direct recruits

- who were recruited on merits. 1 am against

the favouritism shown by the FCI authori-
ties and their anti-labour policy, by perpe-
tauating the quarrel between the former
Food Department employees and the
direct recruitees. The interests of the
direct recruitees should also be safeguarded.

About favouritism in the FCI, the
least said, the betier, sons and relatives of
former Ministers and high officials are
getting  the topmost offices in the Food
Corporation, and an enquiry into this
affair must be conducted, and this must
be highlighted. The FCI is more known
not as the Food Corporation of India but as
the ‘Favorite Corporation of India." That
name must be removed immediately by
conducting an enquiry.

I next come to the working of the FCI.
Let me quote a few observations from a
leading paper in Calcutta-Capiral. It says :

**The Corporation has not yet been
able to get into its stride and tackle
the chief problem-food-particularly in
relation to the procurement of food
grains, creating buffer-stocks, holding
the priceline, and ensuring even
distribution to yarious areas of the
country and the lack of co-operation
from various State Governments, the
surplus ones frowning upon the Cor-
poration’s procurement and slorage
measures, and the deficit ones express-
ing dissatisfaction with its performance.
Even District Collectors in certain
States have report:d to have shown
off their superior power in dealing
with the Corporation, and the latter
has been able to expedite things in the
interior areas.”

Unless you change the existing chaotic
policy in the FCI, unless the entire food-
grain trade is taken by the Corporation,
the middiemen and the traders will continue
to fleece the society and they will charge
higher prices for our foodgrains. But
why is the Government not doing so?
Bocause the middlemen and the traders,
or the profiteers,—shall I say—are the main
financiers of this Congross party who are
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the main sabouters of the FCI. If you are
very serious about safeguarding the interests
of the employees and if you are serious
about giving food to the people, you must
take stringent steps, so that these anti-
social clements may be checked.

SHRI K. NARAYANA RAO (Bobbili):
Mr. Speaker, Sir, this Bill really depicts
a difficult situation which the Ministry
itself got into after the creation of the
Food Corporation. The Food Corporation
was created with a view to devolve certain
of the functions which hitherto the Ministry
has been doing. Naturally, the persons
who have been hitherto employed in the
Food Ministry must be accommodated
and the best way 1o accommodate them
is to lend their services to the Food Cor-
poration. The Government has the power
under the law to terminate the services;
it will be a hard step, and therefore, the
Ministry has taken a rather lenient view
in this regard and they have absorbed them
into the Food Corporation.

The next problem is, was this function
allotted to the Food Corporation? Certainly
they cannot forget the fact that they
are the civil servants of the Government.
Now, this anomalous situation cannot be
continued for a long time. Therefore,
the Government must obviously determine
the status, but where do they stand? They
had been recruited originally as civil ser-
vants, but they are now to be accommo-
dated in the public undertaking, and in
the usual course, their conditions differ.
There are quite a large number of privileges
like rights under article 31I, seniority,
promotion, medical facilities, housing
acilities, etc., which civil servants get. Is
it possible to extend all these facilities
en masse 1o both the types of employees 7
However much the ministry wanis 1o
do it, it is extremely difficult.

It does mot stop at that. It has also
been pointed out here that the employees

. who were recrutied directly by the corpo-
ration now resent the differential treatment.
Taking into consideration all these things,
the Bill purpcmwmlfa'mmd
accommodate them. I know that both
the types of employees will still have certain
gricvances after this Bill is passed. In respect
of disciplinary rights under article 311, scale
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of pay and terminal and retirement benefits,
the Bill gives option to the employsss who
have been transferred from the Ceatral
Government. In all other respects, both
types of employees are going to be treated
on a par under the regulations contemplated
by the act . [ feel this is the best that can
be done in the circumstances.

Certain apprehensions are there parti-
cularly about the future of the corporation.
Il_vlan_y people are afraid that one fine morn-
ing, it may be wound up. But I do not look
at it in that dismal fashion, After all, the
corpqration has been created to discharge
certain  functions hitherto discharged by
r:he Food Ministry. If a situtaion arises
in future in which the corporation is to be
wound up, the functions will revert back
to the Food Ministry and in that case,
they can be re-employed.

1 would only submit that in framing the
re:ulalu.ions in regard to the new direct
mlw:mmmhhkmwmm
parity is maintained. The service condi-
tions of the two types of employees should
be brought as near to each other as possible
50 that there may not be any cause fo;
complaint.

With these words, 1 support the Bill.
17.28 HRa.
Re-DEVELOPMENTS IN HARYANA—
(Conrd).
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